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CENTRAL AD'IINISTRATIVE TRIBUNAL 
• 

AllNiABAD BEM:H 

/'7~~ Allahabad thi• the ••••• ~, ••••• ~~994. 

Original application no. 331 of 1994. 

Hon• bl.a Mr. T .L. Verma, J.PI. 

Hon•ble l'lr, K. Mut~kumar, A.Pl. 

Chmnan Singh s/ o Sri l'lohan Singh• 

fV' o Village fatehullahpur, 

Poat Mejarnpur Narayan• 

District'- Bijner. 

Applicant, 
• 

By Advac ate Sri R.K. As th an a. 

varaua 

1. Uoniuuof India, 

through General Planager Northern RailWS'f, 

Baroda H~ae, Naw Delhi. 

2. Division RailWWf Planager, 

Moradabad. 

By Advocate Sri••••••••••·•••••• 

(OROEI) 

By Hon1 ble Mr. K. Muthuku~ar, A.l'I. 

, 

• 

• 

1. The applicant in this case is pemanent 

token Porter at Fazalpur Station of the Ploradabad Division 

of the Northern R&il111ay • According to the ave111ents made 

in the application, he m•' with a>p mccidant and w• 
aeriaJsly injured. He was hospitalised fraa 11,9.1992 

and 27 .3.1993 and a~er treatment, medical author! tiea-
tor light duties. H• 

had advised him to be fit'/allege8 that d•pite hia 

effort• to get the appoinbnent with the light clJtlaS 

•••••• 2 

, 



f 

~ 

\ 

• 

• 

.... 

-2-

with tha Staticn Plaster , Traffic Inspector and the 

Division Railway Manager of the l'loradabad, he was not 

offered light clJt.ies. He allegea that he is ph,•ically 
• 

1ncapele of performing the duties of a token porter 

and hia request for appropriate alternative appointment 

hea not been at.ceded to, although the atatut•ry provisions 

of the Indian RailWS'f Establishment l'lanual prCMide for 
• 

such al ternativa appointment. Aggrieved by his failurs 

to gat suitable alternative employ111ent1 ~h~ applicant 

has approached this Tribunal. with a prayer to taaue 

a direction to the respondents to provide alternative 

appaintment giving hi• full protection of pay in:luding 

beckWages from l'lay 1993 en ward&. 

2. We find from the medical report of the Senior .. 
l'ledical Superintendent Incharge of the Northern Railway 

at l'loradabad that the applicant was reconmended for light 
was 

duties for two months before h.r declared iaedically fit 
the 

for. his duty .orY original post. The applicant h88 

apparently not got himself physic ally exanined 111i th the 
• 

appropria'te hosp! tal for his fitness to j cain1 hie 

duties at the original pest aft.er the expiry of the 

period of two months i.e, fran 11th rtay 1992,. Instead 

the applicant has obtained the· certi fie ate fran the 

Chief Medical Of ficer, Bijnor, that he is permanently 

physically hendicaped pars on. In terms of the Provisions 

of the Chapter 13 of the Indian Railway Establishment 

Marual Volume I containing the provisions for absorption 

of medicBlly .incapici ated staff in altamative amploy•ant, 

the Railway SB.\lants have to declared medically unfit by 

the Railways for being considered for alternative 

employroent. In the case of th• applicant, we find 

that he has not prociJced any material or evidence 
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of the Railways dacl•ring him medically unfit the post 

he 111as holding and, therefora, no violation of the 

statutary provisions for providing alternative employ11ant 

to the applicant has been made out in the application. 

Merely on tho basis of a cartificate obtained from same 
• 

other source will not confer any right on the applicant 

to avail himself of the statutary provisions for alter -

native employment. 

, 

In the light of the .t>ove discussion, wa 

find no merit in this application~ Hence the application 

is dismis~ed _. .. the admission stage. No order as to costs. 

1-y/ 
Member (A) 

/M~, 
rtember (a) 
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